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Trans.) Amdt, Bill
MR. DEPUTY.SPEAKER: The
question is;

“That leave be granted to intro-
duce a Bill further to amend the
Constitution of India.”

The motion was adopted.

SHRI K LAKKAPPA: 1 introduce
the Bill

1531 hrs.

MONOPOLIES AND RESTRICTIVE
TRADE PRACTICES (AMENDMENT)
BILL*

Amendment of Sections 21, 22 etc.

SHRI SOUGATA ROY (Barrack-
pore): I beg to move for leave to in-
troduce a Bill further to amend the
Monopolies and Restrictive Trade
Praclices Act, 1969

MR DEPUTY-SPEAKER: The
question 1s;

“That leave be granted to intro-
duce a Bill further to amend the
Monopolies and Restrictive Trade
Practices Act, 1068.”

The molion was adopted.

SHR1 SOUGATA ROY: I introduce
the Bill

15.32 hrs,

JUTE MILL COMPANIES (ACQUI-
SITION AND TRANSFER OF
UNDERTAKINGS) BILL*

SHRI SOUGATA ROY (Barrack-
pore); I beg to move for leave to in-
troduce a Bill to provide for the ac-
quisition and transfer of undertakings
of the Jute mill companies,

MR. DEPUTY-SPEAKER: The
question 1s:

“That leave be granted to in-
troduce a Bill to provide for the
acquisition and transfer of under-~
takings of the jute mill companies.”

The motion was adopted,

SHRI SAUGATA ROY: I introduce}
the Bill,

15.33 hrs.

CONSTITUTION (AMENDMENT)
BILL—contd.

(Omission of article 310. etc.) by Shri
Bhagat Ram

MR DEPUTY.SPEAKER. We con-
tinue with the further consideration
of the Constitution (Amendment) Bill
moved by Shri Bhagat Ram He was
on his legs.
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*Published in QGazette of Indiamgormy'pm 11, Section 2, dateg

23-3-1979.

{Introduced with the recommendation of the President.



